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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Rbpoktkd wsojuihKatory policy in fixa
tion OF PROCUR&MEVT PRICE OF RICE

SHRI SAMAR GUHA (Contai) : I 
call the attention of the Minister of Agri
culture and Irrigation to the following mat
ter of urgent public importance and re
quest that he may make a statement there
on :

“The reported discriminatory policy 
la regard to fixation of procurement 
price of rice.”

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI ANNASAHEB P. 
SHINDE) : Sir, Government is not fol
lowing any discriminatory policy in the 
fixation of  procurement  prices  of 
rice. Procurement Prices of foodgrains 
sutih as paddy/nce, whea t and coarse grains 
are fixed by the Government on the basis 
of the recommendations of the Agricul
tural Prices Commission and sdfter taking 
into consideration the views of the State

Governments a*  expressed in meting 
with the Chief Ministers held before the 
pricing and procurement policy is for* 
mulated. Au the relevant factors such 
as crop prospects, cost of production, need 
to provide for a remunerative price for the 
producers and a reasonable price for  the 
consumer and the overall economic si
tuation in the country are taken into ac
count m formulating the price policy.

SHRI SAMAR GUHA: In raising 
this call attention motion, I have nothing 
to say about the benefit that has been de
rived by the producers of wheat as also the 
consumers of wheat due to the food policy 
of Government. But as it is found that 
since the last 2} decades the food policy 
of Government is almost wheat-oriented* 
to the detriment of the interest of the rice- 
growing areas and also the rice cultivators 
and consumers, it is painful for me to raise 
this issue on the floor of this House. The 
Government have given a very evasive 
reply without caring a little bit to give oci- 
tain statistics, data or facts and figuies to 
justify their stand that there is no discri- 
mmary policy pursued by Government in 
regard to the procurement price fixed for 
rice.

The procurement price is related to the 
cost of production as also to the issue price 
of the grain> Our country is overwhelmingly 
rice-producing.  The  rice  produced 
in fact, is almost double the quantity of 
wheat producted. In i973*74>riCe produc
tion was 43.75 million tonnes as against the 
wheat production of22.1 million tonnes. It 
will be found that the subsidy given in Pur* 
suance of the price support policy this year 
has been Rs 295 crores. If to it i» added the 
amount of bonus of aoout Rs. 50-60 
crores, it will amount to Rs, 35s crores. 
But in pursuance of the food price support 
policy, Government have not given a 
single paisa to the rice growing area 01 
the rice cultivators.

The whole of this amount has been given 
in the name of subsidy to the wheat-pro- 
ducing areas and the wheat-producing 
cultivators.

SHRI DARABARA SINGH (Hoshiar- 
pur) ; Are you opposed t» it?

SHRI SAMAR GUHA i I am  fiot. 
I want more benefit to go to thou*  You 
did not hear me becauK you were ei«aged 
in gossip with some other*, t siidthat
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more benefit Should go to them, but there 
should nipt be ray discrimination against 
ricc-producing areas. That watt my point.

Since 1956, almost every year on an 
average Rs. 300 crores was given as subsidy 
for price support. This subsidy, which 
since the last ao years amounted to Rs.
6,000 crores, has gone wholly, totally 
and only to the wheat cultivators and the 
wheat-producing areas. The result is that 
the rural economy of the wheat-producing 
areas had an advantage over the rural eco
nomy of the rice-producing areas, and wc 
find the growth of the rural economy in the 
rirrproducittg areas stagnant whereas the 
rural cconomy of the wheat-producing areas 
is going a little bit ahead, though not at the 
expected pace.'

One of the most important factors re
lating to the fixation of pricc is the cost 
of production. But the procurement price 
or even the issue price is fixed on a very 
faulty basis of the gradation of rice. In 
our country, there are about a thousand va
nities of rice produced, but they are being 
divided only into four broad categories 
roarse, medium, fine and superfine-whereas
111 the case of wheat there is only a single 
variety which ii taken as the variety of 
jiain.

Sit, as a result of this, we find the issue 
price that has been fixed for coarse grain 
ptr quintal is Rs. 135.0 for medium, 
Rs. 150.0 for fine Rs. 163.0 and super
fine Rs. 179*0 per quintal. But I  do not 
nnow whether people have been able to 
get fine and super-fine varieties from the 
1 a tion shops of Calcutta, I  have never

those varieties, except coarse and me 
dmm varieties. In other words, they have 
to pay Rs. 170.0 per quintal for these 
\aneties, Although they call it a super
fine variety they have fard the issue price 
tor the fine and super-fine the rice eaters 
have to pay the price of superfine and fine 
varieties, hut they only get the coarse and 
me medium varieties. Just now a ques
tion was asked but the hon. Minister very 
carefully avoided that. I f  you just look 
mto the foo4 import policy of the Govern* 
nment there you will find a difference, 
namely we have boot importing wheat for 
«» last ten years hut not rice. Duriqr
* 973-7.4* no rice was imported fmm  other 
countries. Before 1965, rice was imported 
. m Burma aad Southeast Asian co**n- 
nr'ii ^ **1 * *  *b*t create* a
problem, u  1974, kkh of tOBOM

of wheat was imported but sot a single 
grain of rice was imported. That means 
the benefit had gone to the wheat consu
mers, not to the rice consumers to that 
extent.

Sir, the procurement price for paddy i* 
Rs. 94.0 per quintal, for rice Rs. 110 .0  
per quintal, for wheat Rs. 105.0 per 
quintal plus thc bonus incentives that is 
proposed to be given. I f  you add that 
then it comes to Rs. n o ,a  per quintal. 
As I said there is a lack of data for full 
production of different varieties of rice. 
Sir, the procurement price is fixed on the 
basis of cost of production The Report 
on National Commission, on Agriculture 
says like this.

“ Estimates of costs of production have 
usually shown wide variation among 
different cultivators. Where the 
scatter is wide, thc average does not 
solve the problem of a representative 
cost.”

It further says—
“ The Agricultural Prices Commission 
is handicapped for want of adequate 
data. We have already mentiond 
that the Commission depends for- 
its data support to a considerable ex
tent on the Directorate of Economics 
and Statistics and the cost of pro
duction studies organised by it*
In our view, these and other related 
studies should be designed and un
dertaken in consultation with the 
Agricultural Prices Commission, SO 
that they could be geared to the 
needs of the Commission."

The hon. Minister referred to the Ag
ricultural Prices Commission and said that 
the procurement price is fixed on the basis 
of its recommendation. But the Agri
cultural prices Commission's report says 
that they had no reliable data. Therefore* 
i t is just possible for them to take a decision 
in regard to the fixation of procurement 
price for rice and wheat. The result is that 
I on the basis of that which you have now 
proposed for the wheat procurement price 
less Rs. 5 ,0  per quintal as procurement 
charges, the procurement price 
of paddy should be Rs. 90.0 per quintal 
on the basis of your own calculations.
But they are giving o**Jy Rs. 74 per quintal. 
According to the figures given by the Go
vernment these are not my figures during 
the last ftvc year plan period, 75% of th$
Rs, 2000 ctores of financial assistance
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given by cooperatives, government insti

tutions and commercial banks, have gone 

to  the  wheat-producing areas and  not 

riceproducing areas.  Similarly, 8o%  of 
the benefits of the inputs like manure, 

fertiliser, hybrid seeds, tubewells, tractors, 

cleaning  machine,  electricity,  machine 

labour, diesel etc. have gone to the wheat- 

producing areas and not rice-producing

As I said, the policy of the Government 

is almost absolutely wheat-oriented.  The 

benefits of subsidy given to food procure

ment and issue price have gone to wheat 

Cultivators and wheat consumers.  During 

the last 20 years, about Rs. 6ooo crores 

of  subsidies which you have given have

gone almost totally to the wheat-producing

areas to the detriment of the interests of

rice-producing areas. As I said, about 75%

of the Rs. 2000 crores of financial assistance

given by cooperativse, government  insti

tutions and  commerciat banks have gone 
to the wheat-producing areas and 80% of 

the inputs have also gone to the wheat-pro

ducing areas. But yet, Government says, 

there is no discriminatory policy against 

the Cultivators in riceproducing areas.

In conclusion, I want to know whether 

Government  will set  up a high-powered 

committee, including Memberofs  Parlia

ment to go into the policy of the Govern

ment, which  is absolutely wheat-oriented 

in detriment to the interest of rice-growing 

areas, rice cultivators as well as rice con

sumers, So that this discrimination is re

moved and the rural economy of rice - 

producing areas gets equal benefit as the 

rural  economy  of the  wheat-producing 

areas is getting.

SHRI  ANNASAHEB  P.  SHINDE : 

While I appreciate the concern of the hon. 

member for producers of rice,  I thmk his 

conclusions are absolutely wrong and in

consistent with facts.  We should not un

necessarily  try  to  develop  new  contro

versies in the country which have no basis.

SHRI SAMAR GUHA :  Please prove

how I am wrong.  It is your own data I 

have given.

SHRI  ANNASAHEB  P.  SHINDE  ̂

The traditional distinction  between rice 

and  wheat growing  areas is no 'onger 

there.  He should  know it. Punjab, Har

yana and West U. P.  are  the  largest
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contributors of rice to the central  pool 

now.  The  agricultural  scene  of  India 

has undergone a tremendcus change and 

there is no conflict between the interests 

of rice growers and wheat growers.  Ima

ginary  conclusions  are  being  drawn.

Then, Sir, the hon. Member made a 

mention that while higher procurement 

price had been given to wheat producers, 

the Same level of price increase had not 

been given to rice-growers.  Now, take, 

for instance, the base year of 1968-69. 

While the paddy price per quinta! was 

between Rs.  45  to Rs. 56.25 nP. the , 

wheat  price  was  Rs.  .76. Now  there 

has been some increase  ‘nthe  procure

ment price both of wheat and rice.  What 

has been the increase ?  As against Rs. 

45  or  Rs. 56.25 nP the paddy procure

ment price is Rs.  74  or  Rs.  76 , while 

wheat price...

SHRI  SAMAR  GUHA :  According 

to your figures, it should be Rs.  90  per 

quintal.

SHRI  ANNASAHEB  P.  SHINDE : 

While the wheat price as against  Rs.  76 

is  Rs.  105.  In  terms  of percentage, 

while rise in paddy is  generally  45  to 

48%, rise in wheat is about 38%.  'Even 

percentage-wise the conclusion of the hon. 

Member is absolutely wrong and not con

sistent with the fact.  I am prepared to 

git with him and convince him.

Regarding bonus, I am very  sorry for 

the  ignorance of the hon. ember because 

there is a scheme for bonus both for rice 

and wheat.  In  fact, if I may say so, 

the bonus scheme for rice is a little better 

than the bonus scheme for wheat.  For 

instance, bonus scheme which has been 

recently announced by my senior colleague 

while replying to the debate on the De

mands for  Grants...

■  SHRi  PILOO  MODY  (Godhra) : 

Why are you discriminating against wheat 

grower̂ ?

SHRI  ANNASAHEB  P.  SHINDE: 

You can settle it with Guhaji.

SHRI SAMAR GUHA  :  I say, give 

equal to both.Sii, he is a master of igno- 

rancc. [Interruptions).

MR. SPEAKER : Please tiy to under

stand the position.  The difficulty is that 

you don’t understand the  position.
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{interruptions) By displaying emotions, you 
cam* straighten the matter. He is telling 
t c f*c**» He may be refuting which 
you don’t like to be refuted. After all, 
facts are facts.

SHRI SAMAR GUHA : He is a master 
of ignorance. He knows how to ignore 
the facts. I have given the data and 
figures but he has not touched any of them. 
(Intenyptions).

MR. SPEAKER : Mr. Piloo Mody, he is 
already enough and you do not prompt 
him any further.

SHRI ANNASAHEB P. SHINDE : 
Sir, even for rice the average bonus  is 
Rs. 5.50 nP.  and for wheat it is Rs. 
4.75. nP* So, the bonus for wheat is mar
ginally little leas than the rice.  There
fore*, there is no ground for the complaint 
by the hon. Membei on that score.

SHRI SAMAR GUHA : You know, 
how much bonus has been given to them. 
[Interruptions).

MR. SPEAKER : He need not reply. 
There is no use of replying if you are 
not prepared to listen. You don't have 
the patients to listen to him.

SHRI ANNASAHED P. SHINDE : The 
hon. Member has referred to the subsidy 
tot lice. First of all, I do not know 
whether the hon. Member is posted 
with the facts. It is  true that  sub
sidies are involved into the distribution 
of very large quantities of wh*at. But 
what is the reason ? The reason is that 
the international level of price of wheat 
is very high and we are impoxting it at 
a very high price and distributing it at 
.1 prc-determined price, t.«M the issue price 
ot Rs. 125 per auintal to all the State 
Governments and this is why, this large 
element of subsidy comes in. Even if 
the subsidy does not go, as the  hon. 
Member has said, regionwise, in fact, very 
large quantities of wheat are going in to 
Kerala, Tamil Nadu and West Bengal. 
These are pre-dominantly rice-eating areas 
but because there is some difficulty of 
meeting the food requirement of State 
Government with rice, we are distributing 
wheat. Therefore, there is large sub
sidy element whihch is going to the rice 
eating areas and there is not diitinction 
between the wheat growers and the rice 
growers."

SHRI SAMAR GUHA : The rural 
economy is affected.

MR. SPEAKER : He is not prepared 
to listen.  There is no use telling him 
anything if he is not prepared to listen.

So many times he has interrupted. 
{Interruptions) You need not. He is not 
prepared to listen. (Interruption̂).  No, 
no please. After all...  I have not asked 
him to reply. He inter: upts you every 
time. There is no sense in it. You need 
not, because he interrupts you every 
time. Then the House must ask him 
not to get up every minute. He is not 
listening to me also.

SHRI ANNASAHEB  P.  SHINDE ! 
Then another statement has been made 
that all inputs are  going into wheat- 
growing areas and not into rice-growing 
aieas. And he made a mention of some 
percentage also. I have made the state- 
ment that the old, traditional distinction 
between rice-growing and wheat-growing 
areas is no longer there. But apart from 
that, if for instance he looks to Andhra, 
the fertilizer consumption there is so 
high.  And it is a rice-growing area. 
And a very substantial portion of inputs 
goes there. In Tamil Nadu, e.g. they 
are asking for fertili?er and we have been 
making sincere efforts on the part of the 
Government of India and of my Ministry 
to see that the largest allotments are 
made to Tamil Nadu, Andhra etc. There
fore, to say that the scarce inputs like 
fertilizers are going to particular areas, 
is not correct ; but even suppose—.in 
kharif season for instance, we had made 
an allotment of fertilizers to Punjab j 
and it goes mainly towards rice. The 
same thing I can go on repeating for west 
U. P., Haryana, like that. The hon. 
Member has got some fixed notions about 
rice and wheat Rowing areas ; and, there
fore, he is not in a position to appreciate 
what I am saying; but one thing is true 
in this country, viz. some amount of uneven 
development is taking place ; and the 
hon. Member can find a solution to this 
problem elsewhere. It is not confined 
to rice or wheat.  (Interruptions)

MR. SPEAKER : Do not go beyond 
the scope of his question.

SHRI ANNASAHEB P. SHINDE :
Therefore, 1 do not want to take more 
time on this subject.̂ I have broadly 
mentioned some of the important figures 
of rice and wheat economy; and I. would 
also like to submit information as to- 
how his allegations in this regard are not 
correct.
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SHRJ SAMAR GUHA : 1 have re- I  most respeotiuliy submit that W&attver 
to tell us whether the Govern- aiay be the procurement p*4<*> the public

ment is prepared to set up a high-power 
committee including some Member* of 
Parliament to go into the question (inter- 
mptions). He baa himself agreed that 
there is an uneven economic development 
in different sectors. The uneven eco
nomic development in the rural sector is 
due largely to the policy of the Govern
ment. (Into motions).

SHRI ANNASAHEB P. SHINDE : 
There is no case for setting up such a 
•Committee,

SHRI P. K . DEO (Kalahandi) : 
The Minister, in his statement, has passed 
<m the baby* so far as the fixing of the 
procurement price is concerned, to the 
Agricultural Prices Commission and to 
the Chief Ministers ; but at the same time, 
ifce Centre cannot abdicate its responsi
bility for the consequences that have 

tallowed from this irrational procurement 
pi ice. While supporting the principle 
of levy and anti-hoarding and anti-profit- 
eering drive taken seriously by the Govern
ment, we stand for a remunerative price 
<o the agriculturist because of rhe rise 
in prices of various inputs ; and the cost 
of agricultural operation has also simul
taneously gone up. At the same time, 
'WC urge upon the availability of rice 
at a subsidized price to the vulnerable 
•actions of the society; and they sohuld be 
assured of work. We do not want those 
.poorer sections to be beggars.

They should be provided with some 
Work and their purchasing power has to 
be increased.

There are two aspecis.. One )% the 
agricultural programme and the other 
Is social programme. Agricultural pro
duction mutt increase. I f  there is increase 
fit agricultural production, then only we 
will be able to stabilise the prices of 
essential food commodities. So, there 
s&ould be parity of prices, as fat as wheat 
or rice is concerned, in relation to other 
^commodities.

We swear by socialism, but we cannot 
provide two square meals a day to the 
people* From my constituency and various 
ocher parts of Orissa and Chatttsgarla 

a## getting reports of starvation death* 
and there is laige-scale migration of 
people.

distribution system should be streamlined 
There is a pcculiai phenomenon develop
ing, specially in Orissa. Because the 
number of ration shops or the distribution 
centres are not adequate to meet the 
requirements of the peopte, so the Con
sumers are resisting forcefully the levy 
of whatever surplus is there in those villages. 
They insist that whatever paddy is pro
cured from a village should be stored there 
so that they could be assured of getting 
that padyin the lean month*.

I would point out that this drive ib 
being used as an instrument of oppression 
What happened on the 10th will coi- 
roborate my statement. In Parkkemidi 
constituency of Orissa, where the BLD 
MLA shifted his loyalty and joined the 
ruling party, the target of attack was 
the village “ Gurandi”  from where Shri 
Narayanpatra, e*-MLA, & M.P. belonging 
to Congress (O) has secured the second 
largest number of votes m the last elections 
Theprocuiement has been more than 
what was envisaged in the levy. From 
Shri Narayanpatra 30 quintals were pro
cured, against 10 quintals scheduled, 
even though he owned only 7 acres. 
From Shii Dufyodanpatra, who owned 
4 acres 115 quintals were procured. Wh'n 
the people resisted, there was indiscri
minate firing and five people died on 
the spot. The Government were not 
satisfied with that, They burnt a haitjan 
iavft in the ‘Gurandi* village. Since 
there is a judicial probf* into that, I do 
not want to go into the merits of that 
case.

An identical incident happened a 
month back in Sambalpore, where during 
the procurement operations there wa< 
firing and a poor boy lost his life. Hts 
body was not handed over to his parents 
for cremation. Similar incidents are 
happening in Raipur and Balaghat.

Taking into consideration all these 
facts, I  would request the Government 
to seriously consider this mattei and bt 
more pragmatic in their approach and 
assure pari tv of prices to the agriculturists 
They should store the grain* procured from 
the villages in those particular villages 
assure work to the agricultural labourers, 
give subedited ration* to the vulnerable 
and poorer section* of thentfc^wand ttream- 
line the public distribution system
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V ale* tb« preseat arrangement tfae 
main ’'beneficiaries are fee Government 
and the Food Gjfpration of India. On 
every transaction of one quinta! of rice 
they make a profit of Rs. 30. I was 
surprised to learn from my friend, who 
came from Punjab yesterday, that so 
far as Baauraati rice is concerned, they 
procure it in Punjab at the rate of Rs. 80 
to 90 pet quintal and sell it in Orissa at 
Rs. 400 per quintal.|

Taking into consideration all these 
facts, I request the hon. Minister to come 
forward with a categorical answer that 
all these requirements will be fulfilled if 
he wants an equitable distribution of 
food grains to every section of the society.

SHRI ANNASAHEB P. SHINDE : 
The hon. Member has expressed his 
views and made some suggestions, but 
this Galling Attention Notice is about 
th  ̂ reported discriminatory policy in 
regard to fixation of procurement price of 
rice.

SHRI P. K. DEO : And its conse
quences.

SHRI ANNASAHEB P. SINDE :
He h^s said something about Basmati 
rice being distributed through the pttblic 
distribution system in Orissa, which is 
not correct. His observations regarding 
that ate not justitified.

SHRI P. K . DEO : What about the 
indiscriminate firing that is taking place 
while the procurement operations have 
been «?oing on ? Why not take into 
consideration these facts ? It is not a 
question of la-v and order relating to 
the State Government alone. You are 
a paity to it. They have been indis
criminately killing people.

MR. SPEAKER : He is only the Mini
ster of Food.

PROF. MADHU DANDAVATE (Raj* 
apur) : While I raise certain issues, 
let me make it clear that I do not want 
to pose it as an issue between the rice 
lobby and the wheat lobby. We need 
both wheat and rice. Different sections 
need different commodities. The only 
purpose of this Calling Attention is to 
pose certain issues and seek clarification.

Some time back the hon. Minister for 
Agriculture had assured us, at least in 
principle, that a representative of the 
tom*** would b* token on the Ajkri- 
cuKurtai Prices Cosnmission. I  would tike 
<to know whether any conerete decision

has been taken in this connection, and 
if  a decision has not been taken, what 
are the obstacles in the path of the appoint
ment of such a representative, so that 
the farmers’ interests can be safeguarded 
in the Agricultural Prices Commission.

There is another aspect which I  would 
like to raise, which js  very relevant to 
procurement, and T am raising this issue 
on the basis of the experience that I 
have gained in the region from which 
I come here as a representative of the 
|>eople). Sometimes a definite limitation 
is kept below which no levy will be 
imposed, and no food grains would be 
obtained, but we are always told that 
voluntarily the fatmers or peasants can 
always offer the necessary levy. Theore
tically it is true that the voluntary levy 
cannot be objected to, but very often 
the authorities fix a pai tiCular target 
and the local authorities say that whatever 
might have been the assurance by the 
Minister concerned, they have been told 
by the high-ups that this is the target 
fixed for the area and whether It is voluntary 
or compulsory, it is only the thin 
end of the wedge and they are not Con
cerned. They tell the villagers that if  
they want to stay in the village and if  
they want all the facilities there, the target 
must be fulfilled and that is how there 
is forcible levy under the garb of voluntary 
levy. I  would like to know whether this 
type of coercion cannot be completely 
avoided.

We are told by the hon* Minister that 
there has been absolutely no discrimination 
and I  do not want to attribute any motive, 
but I would only like to place certain 
facts before him. I f  a remunerative 
price is offered to the rioe cultivators, 
it should result hi a greater amount of 
procurement* and we should be able to 
fulfil our targets. I would like to know 
from the hon. Minister whether these 
figures whidh I  am quoting are correct 
or not. I f  they are correct, he may supply 
the correct figures. We are told that the 
following are the figures of targets and 
the actual procurements in lakh tonnes 
in the different States :

State Target Procu
rement

Andhra Pradesh 9.0 5 H
Haryana ®*5 »•**
Punjab . . 9‘5 tH *
Tamil Nadu . 3*0
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This seems to be the only State, thanks 
to our friends there, where the target 
has been exceeded

Uttar Pradesh  3 25 St 54

West Bengal 5 00  1 67

This is a very interesting pictuie and 
I would like to know whether it is a fact 
This is a greater achievement of Mr 
Vidhartha Shankar  In Madhya Pradesh 
the procurement was 1 3a lakh tonnes 
and the target was i 50 lakh tonnes 
This seems to be a picture, and if you go 
through the picturt, it would be very 
clear that almost in every State, the actu<tl 
procurement that has been achieved and 
secured is lower than the target that has 
been fixed  I would like to know from 
the hon.  Minister why such a situation 
has arisen  I would also like to know 
whether the pieaent procurement policy 
will be able to opeet with the require
ment of the statutory rationing as well 
as the new areas where modified rationing 
is gomg to take place  I would also like 
to know from him what has been his 
experience. I vvould also like  to put 
this specific question  The Chief Ministej 
of Maharashtra ha* made a  proposal 
to supply better seeds to the far raci s m 
exchange for a levey of one-third of then 
output of grains as the official procurement 
price

Sir, very often, th- greater the difference 
between the pre-market price and the 
procurement price, the more will the former 
be having the tendency to hide his proceeds 
and try to give less in procurement There
fore, I would like to know in terms of his 
experience how is he going to solve the 
issue  The Government also must re
member that if it imposes a levy on paddy 
alone—of tourse, everywheie, it has not 
happened—it will encourage the farmers 
to divert theu ciop from paddy to some 
other ci op, which will not be necessary 
from the point of view of immediate 
requirement of the consumes m terms 
of their priorities  And therefore, from 
that point of view, whether these particular 
imbalances which exist m certain areas 
I think in giving the reply here he indicated 
that there were certain imbalances and 
will have to be corrected,—<1 would like 
know what concrete steps will be taken 

to ensure that these imbalances mil be 
Completely removed ?

One mote quart*** rcgardingthe news 
report whidi has applied. There was 
a proposal that FCI would buy an addi
tional one lakh tonnes of nee at open 
market price, if necessary. X want to 
know whreher this decision has already 
been taken ? It was a reported decision 
And very often, it happen* that it u the 
nee mills which are concerned here , 
and if they are allowed to sell their ready 
stock without eny limitation on price, 
then the proposed PCI's operation may 
probably iaise up further nee of the 
open market prices, and ultimtely it may 
compel the Government to we that the 
issue price for the ration shops articles 
which are given to the consumer*, that 
also might be raised up  Fhat will be 
the consequence  I would like to know 
whether such consequence would be avoi
ded ? These are some of the specific qucs 
tions which I pose and I would expect 
answers from the hon  Minister

SHRI ANNASAHEB P  SHINDE 
Sir, begginnmg with the last querry ot 
the hon Member, there is no proposal 
before the Food Corporation to buy at 
open market prices  So, the apprehension 
of the hon  Member is not justified 
The hon  Member made a plea that 
there should be a representative of the 
farmers on the APC (Agricultural Pines 
Commission)  I know the feeling c f 
the  hon House  A number of times 
hon  Members have made suggestions 
Perhaps one can take the position that 
Agricultural Prices Commission needs to 
be strengthened  The difficulty with th» 
Government is that supposing we start 
giving representation to sectional inteiest 
why farmers and numerous others ako 
should not be theie  All these questions 
may come up  And I think it would be 
better if this body is kept as an inde
pendent body representing economists, 
exprts sq that it does not become a body 
which is subject to various pressures, 
etc  This is the Government’s view

Sir, the hon Member’s suggestion had 
been considered m the past, and when 
an occasion comes, my senior colleagues 
will naturally give some thought to this 
problem giving representation  to  the 
various sections including farmers

As far as procurement is conwkrned, 
because the hon. Member has referred to 
compulsion being employed, etc., £ have 
elaborately argued the case -while tpeakwg 
W the Demands for grants, in this



m  polity i*-fixation VAISAKHA 1, 1897 (&UC4) Discriminat**
tfprK*«***tprict rim (C.A. ‘> efprocttrment )

22*

omintry, as far as levy etc. is concerned, 
all round support and co-operation s 
Accessary so that necessary atmosphere 
is created for procurement by the State 
Governments. But the mode of procure
ment is entirely left to the State Govern
ment We do not want to interfere in 
the affairs of the State Government. They are 
in ft better position to take necessary view 
and judgment in these matters, as far 
as targets are concerned.'

PRO. MADHU DANDAVATE : Can 
^ou suggest guidelines ?

SHRI ANNASAHEB P. SHINDE : 
These matters are repeatedly discussed 
in the Chief Ministers’ Conferences. We 
find that the conditions in different parts 
are so different that really it is better to 
give discretion to the State Government 
in this matter. Hard and fast rules will 
not work and they have never worked in 
this country.

Sir, the hon. Member has referred t° 
targets. I  must say, in fairness, tha* 
despite severe drought Conditions in 
different parts of the country like 
Oj issa, parts of Madhya Pradesh and Tamil 
Nadu, the procurement is Coming up 
very well. Last year, there was the 
record production of rice. The procure
ment this year is short by only 2 lakh 
tonnes. It i& coming up very well. Now, 
the target is 41 lakh tonnes of rice and 
we anticipate that th<re is a possibility 
of this target being reached. The perfor
mance is satisfactory. The hon. Member 
nerd not have any fear on that ground.

As to whether the procurement can 
be linked to inputs, the Government of 
India would like to encouragi* the State 
Governments and, if  possible, the pro
curement can be linked to the supply 
of inputs.

As regards imbalance in the economy, 
it is a much larger issue. The lack of 
land reforms, the system of land tenure, 
the historical background, the social con
ditions, all these factors come in. A 
number at steps will have to be taken not 
by my Ministry alone but by the Govern
ment of India as a whole to remove im
balance. The Government of India’s 
effort has been in this direction.

, As regard* land reforms, 1 think 
*n the iieid o f agricultural economy* 
unless land reforms are undertaken, unless
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the things like elimination tit the system 
of share cropping etc., are properly atten
ded to, the imbalance in the economy 
will continue to persist. Many o f the 
subjects are State subjects. We have 
taken a very clear position on these matters. 
Naturally, it is the implementation which 
is the crux of the matter. My Ministry 
has no reservation. We would like the 
State Governments to implement these 
policies.

PROP. MADHU DANDAVATE : 
About the Maharashtra Chief Minister’s 
proposal, I want to know what is the 
position.

SHRI ANNASAHEB P. SHINDE : 
I have made a statement. We have no 
objection to encouraging the State Govern
ments to link it up with inputs, including 
water. I consider wateT a very impor
tant input. I f  the State Government 
wants to proceed on that line, we do not 
come in their way.

SHRI ARJUN SETHI (Bhadrak) : 
Sir, it ha.s been the practice of some of 
the Opposition parties in our country, 
in the recent past, to sidetrack the merits 
of the case so as to fulfil their partisan 
ends and make a political capital out of 
the whole issue.

The Hon. Member opposite from Orissa 
who is not here just now complained 

against the arbitrary policy of the State 
Government. He brought before the 
House some incorrect statements. I must 
say, be has stated the wrong side of the 
picture while dealing with a particular 
incident at Parakbemid Sub Division re
sulting in death of 5 persons and injury 
of the Sub-Divisional Officer dn the spot.

He said that the State Government 
is canying on victimisation against a 
formei Member of Parliament. But un
fortunately, I must say, this very Membeg 
of Parliament led a procession and tried 
to incite the people on the spot. As a 
result, they set fire to about 300 houser 
belonging to Scfredvled Caste and Sche
duled liib e  people and weaker sections 
of the people. When the police fited 
at the mob, the deaths took place.

The whole case is under investigation. 
The State Government has already ordered 
a judicial inquiry to go in'o tjhe details 
of th* incidP: r.,Ii is no used saying 
the State Government or the rbl$$e 
officers set fire to the houses of these poor
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people. But whoever might be the Culprit, 
certainly the sufferer* are the poor.

However, I  would like to put a specific 
question to the hon. Minister, It is a 
matter of feet that the policy of the 
Government, wbetjhe! it is in regard to 
fixa tion of price of rice 01 it is in regard 
to the levy procurement of grain, the 
Scheduled Caste and Scheduled Tribe 
people and the marginal and small farmers 
are Coming forward to cooperate with 
the Government for the success of the 
procurement policy of the Government.

In this context, a section of the people 
in certain areas are being insulted and 
victimised in a manner which is very much 
regrettable. So, I would like to ask 
the Hon'ble Minister whether he will 
give the full protection to people who are 
co-operating with the Government for 
the successful implementation of the policy 
of procurement, of rice and other food- 
gtains.

Secondly, I would like to ask the Hon’ble 
Minister whether he will advise the State 
Governments in some cases so that they 
may look into complex cases regarding 
up-to-date data of land holdings so that 
fixation of levy is done with justice and 
no complaint of this nature can arise 
in the future.

SHRI ANNASAHEB P. SHINDE : 
We will draw the attention of the State 
Governments to the observation of the 
Hon’ble Member.

SHRI B. V. NAIK (Kanara) : 
I  would like to start with the point as to 
whether the Hon’ble Minister rightly 
pointed out that Prof. Samar Guha’s 
statement may be a political statement, 
1  say that because I have some figures 
relating to Punjab and Haryana about 
the acreage under paddy and the acreage 
under wheat. In the State of Haryana 
there are 2,69,000 acres under paddy 
as against 11,29,000 acres (i.e. 1 . 1  million 
acre*) under wheat. Similarly, in Punjab 
there are 9,90,000 tinder paddy and 2 .3  
million acres, nearly under wheat. A 
epxRparison between these States, and 

J* Attaw,
Mttfce fear southern States and part of 
M*h*rashtra where virtually ^ 9 5 %  to 
J % o f  the land is under paddy, vwuld 
be an tHjecpwl one because the; dietary

habita in the areas where paddy i * ___ _
as the principal crqp--m %  croj>--diffi» 
from the dietary habits of m t very valiant 
farmer* of Punjab and Haryana wfcere 
it is not grown as a  sort of consumption 
crop ; it is » crop in the nature of a com
mercial crop. Even though it may be 
called a sort of food crop, the food crop 
in Punjab and Haryana is wheat and 
the commercial crop in Punjab and 
Haryana—the so-called Kharif crop—is 
paddy. Under the circumstances, so long 
as your principal source of income is from 
wheat, is it wrong on the part of the 
Punjab and Haryana farmer to be more 
interested in wheat, irrespective of the 
procurement requirements ? He treats 
that as a sort of by-income and is not 
agitating. But in regard to wheat, it 
is this principal income, it is his bread 
and butter and, therefore, he agitates 
and gets what he wants. But that is not 
the case with the farmers in the rest of 
the country. I wish the very productive 
farmers in that area pay attention to lice 
also so that the millions of the farmers 
in the rest of the country will be benefited. 
This is the first point regarding discri
mination. There is discrimination...

MR. SPEAKER : You have already 
taken five minutes.

SHRI B. V. NAIK : I f  I make any 
irrelevant point, you can ask me to sit 
down, Sir.

MR. SPEAKER : Whether relevant or 
irrelevant, the rules prescribe only five 
minutes for each member.

SHRI B. V. NAIK : I humbly submit 
to you, Sir ; this is a very vital point for 
us.

MR. SPEAKER : You have lost time 
in introduction.

SHRI B. V. NAIK : I f  you see the index 
numbers of production which you have 
given in your statement for the last 20 
years or so, you will find that ip the case 
of rice in 1949-50 to the index number 
was 73 or round about that and the maxi
mum reached was 129.0 in i97tm7*> 
in the course of the last two decades, 
which is an increase of about 80 per cent. 
The index number in the case of wheat 
production in 1949*50 VftLi 6 0 .7 and 
m 1970-71 the figure wa* 999.3* 
the case ofpaddy tb«f ris* ia prodackon 
was only to the extent of 80 per cent
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whereas in the case of wheat the rise was 
to the ejfitent of 400 per &nt.  Would 
you jrtot caH this discrimination ? t 
still pay compliments to the wheat gro* 
wers. But why are you subsidising wheat ? 
Tt is the most productive sector of our 
economy ; the most productive farmers 
are there. If you want to refute what 
Mr. Samar Guha has said that the wheat 
farmers in this country, in the course 
of the last decade or so, have been sub
sidised to the tune of Rs. 3,000 crores..

SHRT SAMAR GUH\ : Rs. 6,000 
crores.

SHRI B. V. NAIK : .. to the tune of 
Rs. 6,000 crores or so, why don’t you 
provide the figures to the contrary ? 
The question of subsidy came in the last 
one year ; we were told that there was 
going to be a subsidy, so far as the Central 
Pool was concerned, to the extent of 
Rs. 135 ciores.. ..

fapr ^n" 13PT*ij £  tfrs

in I

SHRI B. V. NAIK : The hon. Member 
will have his time. He has been having 
his time for the last 20 years. Let the 
paddy farmers also have  some time.

SIIRI DARBARA SINGH : Not at the 
cofct of wheat.

SHRI B. V. NAIK : Now, my third
point is...

MR. SPEAKER : You have already 
taken more than five minutes for intro
duction ...

SHRI B. V. NAIK : This is a vital 
question, Sir. If the Speaker is going to 
permit a discussion under rule 193 in 
the interest of the ao crores of paddy 
fai rncrs...

MR. SPEAKER : I am now concerned 
with tne present motion and not with 
any promises. Kindly conclude.

SHRI B. V. NAIK : In the case of 
international price, the other day the 
hon. Minister has said—now I am saying

‘a rcgard to the ip&porWtl American wheat.

according to bushels and dollars, is in the 
neighbourhood of Rs. 135 to 140 per 
quintal j therefore, there is no justifiable 
case for giving a higher piicefor the wheal; 
grower in our country except that the 
international parity in regard to the price* 
should be  there.  What  is the price 
of paddy per quintal in Burma ? « it 
Rs. 950 per quintal ? Why the statement 
that in respect of wheat you maintain a 
sort of parity between the international 
price and the native price is not being 
made applicable in the case of paddy ? 
Why are you taking it down to one-fourth 
of the Burmese price, that is Rs. 75 per 
quintal.

13.00 hr*.

In 1964-65, according to the chart 
that is given here, the all-India minimum 
support price for rice was Rs. 44 to Rs. 43 
per quintal, while that of superior farm 
variety of wheat was Rs. 49 per quintal. 
Today, after ten years, paddy fetches 
Rs. 75 and wheat is in the neighbourhood 
of R>. 106 per quintal.  I have not said 
anything about the other ccieals about 
which the hon. Minister has said like 
Jawar, Bijra, and other hill millets.  I 
would request you nol to deny off the 
' cuff that there is no discrimination* In 
the most sincere terms, we would request 
you to give dn even-handed treatment to 
all farmers because they art* our brothers.

SHRI ANNASAHEB P. SHINDE  : 
I am very sorry to say that very unrealistic 
type of controversies ate b“ing biought 
on the  floor ot the House without any 
realistic, controversy being there.

SHRI SAMAR GUHA : The Minister 
wants eveiybo.ly »•> b’ knowledgeable 
or abuses, them to b" yery ignorant and 
wheuovt'i some figures .ire given, he calls 
from unrealistic.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) :  Why are you disturbing
wheat-r’se jv rity ? The rice gar wing 
Stat< s an- be.ing dtvalued.

SHRI ANNASAHEB P. SHTNDE : 
My submission is that thtre is no con- 
tiovetsy whatsoever as between the ir t< rest 
of wheat grower and rice growers.  In 
fact, wheat growers have rendered yoe- 
men service to this country* brcausc the 
Mpdufitjon in.thw ctaiotrjr wodld*6t have 
come the way it has come ftf the last 
ten years. Nobody would have been aJbk
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to ttitnage the food economy in the country 
otherwise. Punjab apd other farmers have 
played a vety great role in this regard.

SHRI SAMAR GUHA : We  agree* 
we appreciate and wr congratulate them* 
but please do not forget others.

SHRI JYOTIRMOY BOSU : Why are 
you disturbing the wbeat-ricc parity ?

MR. SPEAKER : Let him reply to 
the Member, who has asked the question ; 
he is just an intruder.

SHRI ANNASAHEB P.  SHINDE : 
Punjab today make* the largest contri
bution of price to the Central pool for 
feeding the deficit States and rice growing 
States, and that also needs to be taken 
note of. If Shri Naik's contention is 
that the rice producers are treated dis- 
criminately, it is the Punjab farmers, 
who are the largest contributors of ricc ;
I hope,  he does not mean that. He 
contradicts himself by saying that even 
Punjab farmers are being denied a fair 
deal.

SHRI SAMAR  GUHA : You are 
talking again and again about the ricc 
product* of Punjab. What is the per
centage of rice production of Punjab 
and Haryana compared to Tamil Nadu. 
Assam, Orissa and West Bengal, Bihar 
and other areas ?

SHRI JYOTIRMOY BOSU : While 
congratulatine the Punjab farmers. I 
want a clarification through your good 
offices. I seek your permission.

MR. SPEAKER : No, p!< .tse. The 
Rules do not allow any other member 
except the Members whose names appear 
in the call attention motion.

SHRI JYOTIRMOY BOSU  : Let 
him give a clarification whether by dis
turbing  the price differential, they have 
not devalued the rice-growing  States.

MR. SPEAKER : The Minister need 
not Hslen to what tne hon. Member 
says.

PROF. MADHU DANDAVATE : Thc
‘Prime Minister is right that the gctrnal 
threat vi growing.

MR. SPEAKER : They forget that in 
Punjab, the land is the same, the farmer 
is the same and after all, the same land 
produces wheat as also the ricc.

SHRI JYOTIROMOY BOSU : Wc 
also do not refuse the Punjab farmers 
what is their due. We admit that they 
are doing a wonderful job. But I want to 
know : what percentage of total rice pro
duction do the Punjab farmers produce 
and what percentage other areas art- 
growing ?

MR. SPEAKER : That is not the 
question. The  question is about dis
crimination.

SHRI ANNASAHEB P. SIHINDE • 
The hon. Member reftrrcd to thc price 
structure. I would like to repeat that 
taking 1968-60 as the base when rice 
price was between Rs. 45 and 56.20 
per qunital, if the increase is taken info 
consideration, the rice price increase is 
between 44 and 45 per cent while the 
wheat price increase has been only bet
ween 34 and 38 per cent. Enn on Mril 
score, thc hon. Member’s contention will 
not stand. I am prepared to sit with 
the hon Member if I can possibly suet' cd 
in convincing him.

The hon Member rrfi-rred to subsidy
I will .’-gain repeat that large qmntitus 
of wheat are to-day distributed in the 
country in the rice-eating areas and if ai y 
subsidy is there, the benefit goes to the 
rice-eating areas also.

SflRI SAMAR GUHA : Yes, to the 
consumer but not to the cultivators. 
Here the question is of rural economy. 
The question is whether the benefit goes 
to thc cultivator.

SHRI B. V. NAIK : Out of nearly 45 
million tonnes oi paddy produced, "ft 
you trying to c o m e  to the conclusion 
that a million tonnes procured in the 
Punjab and Haryana are feeding this 
country ?

MR. SPEAKER : I am not allowing 
The Minister may reply only to his firs1 
question.

, SHRr ANNASAHEB P. SHINDE : I; 
a subsidy is there to-day,. it is because 
we purchase tyhêt in the international 
market at a very high price and we issu;
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it to the State Governments at a lower 
price of Rs. 185- Why it is not possible 
to get rice in the international market 
■is because the price of rice in the inter
national market is three to four times 
"higher and a much larger amount of foreign 
exchange will be required. In fact some 
of our neighbouring countries export 
substantial quantities of rice and import 
wheat in order to meet the idtcrests of 
their national economy. I think the hon. 
Member has at his heart the interests 
of the national economy.  This country 
is not in a position to-day  to spend a 
higher foreign exchange element if wo 
are required to import rice also. In fact 
in the interests of the country’s econom>, 
if possible, we should  export rice and 
import wheat  to the extent possible. 
This will serve the purpose of our national 
economy. Prior to last year the element 
of subsidy in indigenous wheat was higher 
because the difference between the pio- 
curemmt price and the issue pricc was 
limited —Rs. 76 proc urement price and 
Rs. 78 was the issue price. Because of 
that, it involved an element of subsidy. 
Therefore, there was> no question of the 
subsidy going to the producer of wheat. 
It w'nt to the consumers of wheat. As 
is known, a large  quantity of w’lent 
which is ptocurcd by public agencies is 
not distributed in the surplus States of 
Punjab, Haryana and Western U. P. It is 
distributed in defieitStates—Maharashtia, 
Gujarat, Tamil Nadu, Kerala and West 
Bengal. Thereloie, these quantities which 
are procured to go the deficit States 
and not to the surplus States where we 
procure whe?t.

These are the main points of the hon. 
Member and I hope he will get ronvirrd 
about it.

SHRI SAMAR GUHA * Are you your
self convinced ?

13.09 fars.

COMMITTEE ON PUBLIC UNDER
TAKINGS

Sixtieth Report

SHRI NAWAL KISHORE SHARMA 
(Dausa)  : I beg to present the Sixtieth 
Report of the Committee on Public 
Undertakings on Action taken by Govern

ment on the recommendation* contained 
in their Thirty-Seventh Report on Nationa 
Mineral  Development Corporation Ltd

PUBLIC ACCOUNTS COMMITTEE 

Hundred  and  Fifty-Fifth Report

SHRI JYOTIRMOY BOSU  (Dia 
mond  Harbour]  : I Irg to presen* 
the Hundred and fifty-fifth Report of 
the Public Accounts Committee on para
graph 19 (Sugar Rebate Scheme) of 
the Report of the Comptroller and Auditor 
General of India for the year 1972-73, 
Union Government (Civil), Revenue Re
ceipts, Volume I, Indirect Tax>*s.
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“The extension of the exemption 
from  duty  given to unstripped 
woollens  by executive instruction 
Is not legally correct. Further, in 
the cases reported, the nature and 
extent of mutilation carried out at 
the  dock-, arr not known.”
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“The duty involved in respect of 
3,345 bales of such garments released 
is Rs. 18 93 lakhs.”

reftarr 19 ?rrar —

“However, the extent of duty on all 
consignments imported is yet to be 
ascertained.”


